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1 9  o f  t h e  K a » i B l s t r a t i v e  T r i t a a a a l s  S e t ,  1 9 8 5 ,  S h t i

R . B . B a J p a i ,  Assistant A c c o u n t s  O f f i c e r ,  c h a l l e n g e d  

t h e  v a l i d i t y  o f  t h e  o r d e r  t r a n s f a r r i B g  h i m  f r o n  t  e 

, , , i c e  o f  G a r r i s o .  ( « « t )  ( G . E .  CW)

f o r  s h o r t )  t o  t h e  o f f i c e  o f  C o o t r o l l o e r  o f  D e f a m c e

A c c o u n t s  ( C . D . A . f o r  s h o r t ) ,  I - « c W o w .

2. fee applicant «as p o s t e d  a s  M it  Acco.nta*

im  t h e ' o f f i c e  o f  G . E . ( W )  L a c t o o w  v i d e  C .D .A .L u c k m o w

l e t t e r  N o .  A . N . / l / 1 2 3 6 / B O L - I I  <it. 2 8 . 3 . 8 8 .  N o r m a l l y ,

t h e  o f f i c i a l s  i n  t h e  r a n k  o f  A s s i s t a n t  A c c o u n t s  O f f i c e j

a n *  s e n i o r  A u d l l t a r  a r e  a p p o it it e fi  is . r o t a t i o n  a s  U n i t

Accountants vJbicb appoiiatmeiit carries aa extra reimane- 

ration of rs 100/- per month.It is also consiiftred 

to be a sensitive appointment. Thes aid appointmeat 

is oriim rily for a peri©^ of two years. The applicc

«as howevsr, traasferrsf 
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2. One Shri Ram Swarup,Senior Auditor v^ith the 

office  G«E„ Memora.'^t to be reverted tothe office  a£ 

G .E .(W ) for administrative rsasons.He was, hower/er, 

required to proceed the GiE* Memora ora every Thursday

te /  
to attend tfee work there. When the Bespondents

A,

ordered that Shri Ram Swanap shoulfil accor^tLlagly 

report to G.E.Memora ©a every Thursday, he represented 

that sirace he had worked as the Uait Accountat 

with the G.E.Memora, it would not be dignified  for 

him to go to that very u n it  as ssuue Senior auditor.

His problem was duly appreciated b^^he respondents 

who then directed that htiLwould go oace a week t©

G.E-Memora iis the designation of Unit Accountant,

The applicant did not like  this arrangement and

refused to send Shri Ram Swarup tc/the o ffice  of G ,E , 

Memora, He blatantly disobeyed ail o ffic ial instructions 

issued by bis superior authorities in  this regard.

3 . The applicant's case is that he was right in 

not obeying the various instructions issued by his 

superiors and that his transfer order was issued 

due to malice towards him,

4 . The'respondents have stated that Sfter the 

applicant v^as posted as Unit Accountant vJith G ,E , (W) 

it transpired that he had previously worked in a 

sensitive appointment at Kaapur. I t  vjas# therefore, 

decided t© shift him from the office  '>f G .E . (w)

and post him to the office  of C ,D ,A . in the same 

station*
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S , i^pparently, the transfer order was issued because

t the applicant became^stumbling block ia the smooth

 ̂ furjctiojaiiag of the o ffice  ©f the respondents* Shax

We are not convinced l^itl^he applicast's plea that

; aayome ia particular amongst the respondents had any

' persomal gruflge or malice towards the applicant. The

, transfer order was issued in departanental interest

'! and caaia©t be interfered by m s . In  the case ®f Uiai@n of

; Im^ia vs . H.N^Kirtamia -<1989 SCC(L&S) 481 the Sunrm a

' Court h e l^ t  hat transfer of a public servamt ,©ral-

t administrative grounds or in public interest should

— a  i —
I ®ot be interfered with unless there are instejRiotrik>!»a

I ‘ and pressing grounds rendering the transfer order

, illegal on the ground of violation of statutory rules

'! or on ground of malafides.

6. In the result#the application is liable to be 

dismissed and we order accordingly.

A.M . (I V .C .

Lucknow Dt, -9-91,

Shakeel/-


